
IN THE CENTRAL ADMINISTRATIVE TRIBUNAl, 1-TYDERASAn BFJCH AT HYDERABAD 

	

O.A.NO. 	/93 

Date of Order: 6/7-93 
Between: 	 . 

1 Divitiqnal F.IilwayME1ager, (ES) 	- - 
South central Railway, secunderabad, 

Permoncnt t.'- In 	ctor (Con) 
s.C.Ply, secunderabad. 

Chiefi Sign@ Inspector s 	 - 

Signal & TeleCOtr&TtUniCation tepartrnent,. 
S.C.Rly, -Secunderabad. 

Applicants. 

and 

1.. 	kuToC'41 

.2. presiding Cfficer, Labour Court, 
Narayanaguda, A.p.uyderabad. 

Respoudents. 

Fir the ApplicafltsL Mr.N.L.DeVra2, SC for Rlys. 

For the Respondefltst 	 -S 

:CORAMI 
AND 

THE HON TELE MaS t' .T .TIRUVENGADN ; rIENBEE.( ADr- ) 

The Tribunal made the folling Order;- 

Admit. The operation of the order dated 11-3-a2 

in C..M.P.No. 	 &±s suspended until eurti-ler orrS. 

Issue notice to the Respondents. 

post the case on 6_9.93. 

DLL\ 4Zcs nac•.;- 
-i 

To 
The  Divisional Railway Manager (B.G) S. C.Rly, Secunderabad. 
The Permanent Nay inspector.(Con) S.C.Rly. secunderabad. 
The Chief Signal Inspectors signal & Te1ecOrnufliCat 0n 

Department, S.C.Rly, secunderaad. 
The presiding Officer, Labour Court,. Narayanaguda, Hyderabad. 

5 One cy to Mr.N.R.Vraj, Sc for Plys. C9T.1d. 
One copy to Mr. 	.. 	 - . 
One spare copy. 

pvm  

H:  
- 	 -. 	 . 



TYPED BY 	 COMPARED BY 

CHEC1D BY 	 APPROVED BY 

IN THE CMIrRAL DINISTRATIVE TIIBUNAL 
HYDERASAD BENCH AT HYDERABAD 

I . 

THE HON'BLE Nit. rn.JSTICE V'.NEELADRI RAO 
VICE CKIRMAN 

AND 

THE HON'BLE M/.A.B.GORTY ; MEMBER(AD) 

4w 
THE HON' BLE JIR.T .CHANDRASEKHAR REDLY 

( 	
MEHBER(J) 

AND  

THE HON'BLE 14R.P;T.TIRWENGADIAJ4 :M(A).. 

- .- - 	 Dated : b 	i_1993 

ORDER/JthLMENC 

C.A. No. 
JLI 

OA.NO 

T.A.No. 

Admitted and Interim directions 
issued 

Al J1ow e d 

Di 1posed of with directions 

Di 4± ss e d 

Di4issed as withdrawn 

Disfnissed for default. 
Re4fectedj Ordered 

No order as to costs. 
pvm 




